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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH

OAS NO.494/2015, 495/2015, 496/2015, 497/2015, 498/2015, 499/2015, 500/2015,
501/2015, 502/2015, 503/2015 AND 121/2016

THIS, THE O8TH DAY OF MARCH, 2018

RESERVED ON 06.03.2018

CORAM:

HON’BLE MS. BHAMATHI, MEMBER (A)
HON’BLE MR. SURESH KUMAR MONGA, MEMBER ())

OA NO.494/2015

RAMDEEN KHOD S/0 SHRI POONA RAM KHOD, AGED ABOUT 52 YEARS,
RESIDENT OF VILLAGE GHUNDANA VIA PIPAR ROAD, DISTRICT JODHPUR.
AT PRESENT WORKING AT TRAINED GRADUATE TEACHER (SOCIAL
SCIENCE) AT JAWAHAR NAVODAYA VIDHAYALA RAJSAMAND.
...APPLICANT.

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, RAJSAMAND THROUGH ITS
PRINCIPAL.

...RESPONDENTS.
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OA NO.495/2015

SURESH KUMAR SHARMA S/0 SHRI DINESH KUMAR SHARMA, AGED 38
YEARS, RESIDENT OF 8/211, SHIKSHAK COLONY, GUPTESHWAR ROAD,
DAUSA. AT PRESENT WORKING AT TRAINED GRADUATE TEACHER
(MATHS) AT JAWAHAR NAVODAYA VIDHAYALAYA, RAJSAMAND.
...APPLICANT.

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, RAJSAMAND THROUGH ITS
PRINCIPAL.
...RESPONDENTS

OA NO.496/2015

NEERA]J] YADAY D/O SHRI PRABHKAR NARESH YADAYV W/O SHRI SUBAH
SINGH YADAY, AGED 35, RESIDENT OF C-107, HASAN KHAN MEWAT
NAGAR, ALWAR. AT PRESENT WORKING AT TRAINED GRADUATE
TEACHER (HINDD AT JAWAHAR NAVODAYA VIDHAYALAYA,
JASWANTPURA DISTRICT JALORE.

...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).
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3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, JASWANTPURA DISTRICT JALORE
THROUGH ITS PRINCIPAL.
...RESPONDENTS

OA NO.497/2015

INDU CHAHAR D/O SHRI VIJENDRA SINGH W/O SHRI VIRENDRA SINGH
CHOUDHARY, RESIDENT OF FANTA SAGAR ROAD, NEAR CRPGC-II, AJMER,
AT PRESENT WORKING AT PET (WOMEN) AT JAWAHAR NAVODAYA
VIDHAYALAYA, JASWANTPURA, JALORE.

...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, JASWANTPURA, JALORE THROUGH
ITS PRINCIPAL.
....RESPONDENTS

OA NO.498/2015

SMT. SANJANA MEENA D/O SHRI SUBHASH CHANDRA MEENA, AGED 34
YEARS, RESIDENT OF VILLAGE SIHOD, TEHSIL KHETARI DISTRICT
JHUNJHUNUN. AT PRESENT WORKING AT TGT (ENGLISH) AT JAWAHAR
NAVODAYA VIDHAYALAYA, RAJSAMAND.

...APPLICANT

VERSUS

PAGE 3



10050315080318290.TXT

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, RAJSAMAND THROUGH ITS
PRINCIPAL.
....RESPONDENTS

OA NO. 499/2015

PRAMOD KUMAR MATHURIA S/O SHRI RAMEWAROOP MATHURIA, AGED
39 YEARS, RESIDENT OF MEENA COLONY, KHANDAR, DISTRICT SWAI
MADHOPUR. AT PRESENT WORKING AT TGT (HINDD AT JAWAHAR
NAVODAYA VIDHAYALAYA, KALINDARI DISTRICT SIROHI.

...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMITI,
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, KALINDARI, DISTRICT SIROHI

THROUGH ITS PRINCIPAL.
....RESPONDENTS
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OA NO.50072015

PRAHLAD DAN CHARAN S/0 SHRI BHANWAR DAN CHARAN, AGED
ABOUT 37 YEARS, RESIDENT OF VILLAGE AMARPURA, TEHSIL MAKRANA
DISTRICT NAGAUR. AT PRESENT WORKING AT TGT (MUSIC) AT JAWAHAR
NAVODAYA VIDHAYALAYA, JASWANTPURA,

JALORE.

...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, JASWANTPURA, JALORE THROUGH
ITS PRINCIPAL.
....RESPONDENTS

OA NO. 50172015

DINESH KUMAR VYAS S/0O SHRI GOURI SHANKAR VYAS, AGED ABOUT 42
YEARS, RESIDENT OF BRAHMINO KI SARERI, BHILWARA. AT PRESENT
WORKING AT TRAINED GRADUATE TEACHER (MATHS) AT JAWAHAR
NAVODAYA VIDHAYALAYA, RAJSAMAND.

...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
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MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, RAJSAMAND THROUGH ITS
PRINCIPAL.
....RESPONDENTS

OA NO. 5022015

SARLA SONI D/O SHRI HASTI MAL, AGED 40 YEARS, RESIDENT OF A-247,
VIDHYUT NAGAR, AJMER ROAD, JAIPUR. AT PRESENT WORKING AT TGT
(SCIENCE) AT JAWAHAR NAVODAYA VIDHAYALAYA, RAJSAMAND.
...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, RAJSAMAND THROUGH ITS
PRINCIPAL.
....RESPONDENTS

OA NO.503/2015

NEETU KUMARI SHEKHAWAT W/O SHRI RAJENDRA SINGH SHEKHAWAT,
AGED 38 YEARS, RESIDENT OF KUMAWAT COLONY, NEAR RAILWAY
STATION, RINGAS, DISTRICT SIKAR. AT PRESENT WORKING AT PET
(FEMALE) AT JAWAHAR NAVODAYA VIDHAYALAYA, RAJSAMAND.
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...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, RAJSAMAND THROUGH ITS
PRINCIPAL.

....RESPONDENTS
OA NO.121/2016

CHHAGAN LAL MEGHWAL S/0 SHRI BADHAVA RAM MEGHWAL, AGED 39
YEARS, RESIDENT OF TANOT MOHALLA, YPO RAMGARH DISTRICT
JAISALMER. AT PRESENT WORKING AT TRAINED GRADUATE TEACHER
(MATHS) AT JAWAHAR NAVODAYA VIDHAYALAYA, JASWANTPURA
DISTRICT JALORE.
...APPLICANT

VERSUS

1. UNION OF INDIA, MINISTRY OF HUMAN RESOURCES DEVELOPMENT,
DEPARTMENT OF SCHOOL EDUCATION AND LITERACY, GOVT. OF INDIA,
NEW DELHI THROUGH ITS SECRETARY.

2. THE COMMISSIONER NAVODAYA VIDHYALAYA SAMITI UNDER
MINISTRY OF HUMAN RESOURCES DEVELOPMENT, DEPARTMENT OF
SCHOOL EDUCATION, GOVT. OF INDIA, B-15, INSTITUTION 4-B NAGAR,
SECTOR-62, NOIDA (UP).

3. THE DEPUTY COMMISSIONER, NAVODAYA VIDHYALAYA SAMIT],
REGIONAL OFFICE 18, SANGRAM COLONY, MAHAVEER MARG, C-SCHEME,
JAIPUR.

4. JAWAHAR NAVODAYA VIDHYALA, JASWANTPURA DISTRICT JALORE
THROUGH ITS PRINCIPAL.
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...RESPONDENTS

MR. MAHENDRA CHOUDHARY, COUNSEL FOR APPLICANTS IN OA
NO.494/2015, 498/2015.

MR. MAHENDRA CHOUDHARY, PROXY COUNSEL FOR MR. R.S.
CHOUDHARY, COUNSEL FOR APPLICANTS IN OA NO.495/2015, 496/2015,
497/2015, 499/2015, 500/2015, 501/2015, 502/2015, 503/2015 AND 121/2016.

MR. AVINASH ACHARYA, COUNSEL FOR RESPONDENTS IN ALL THESE OAS.

ORDER
PER HON’BLE MS. B. BHAMATHI, MEMBER (A)

SINCE THE CONTROVERSY INVOLVED IN ALL THE ABOVE OAS
ARE SIMILAR THEREFORE ALL THESE OAS ARE TAKEN UP ALTOGETHER
FOR DISPOSAL BY A COMMON ORDER. FOR MENTIONING THE
CONTROVERSY, WE ARE TAKING UP THE OA NO.494/2015 AS A LEADING
CASE.
2. THE OA NO.494/2015 HAS BEEN FILED UNDER SECTION 19 OF THE
ADMINISTRATIVE TRIBUNALS ACT, 1985 SEEKING FOLLOWING RELIEFS:-
A. BY AN APPROPRIATE ORDER OR DIRECTION, TO DIRECT THE
RESPONDENTS TO RE-FIX THE PAY OF THE APPLICANT BY TAKING RS.
7450/- (EXISTING BASIC PAY ON THAT DAY) AND THEN MULTIPLYING BY
1.86 (WHICH COMES TO RS. 13875/-) AND THEN ADD GRADE PAY RS. 4600/-
AS SUCH TOTAL PAY OF RS. 18457 W.EF. 01.01.2006 IN THE MINIMUM PAY
SCALE OF A TGT AS RECOMMENDED BY THE SIXTH PAY COMMISSION OR
IN ALTERNATE TO GRANT PAY SCALE OF RS. 12540 4600 (GRADE PAY) - RS.
17140/- TO THE APPLICANT AS HAS BEEN GRANTED TO NEW ENTERANT
JOINING ON 01.01.2006 OR AFTER THE DATE AS RECOMMENDED BY THE
SIXTH PAY COMMISSION OR TO STEP UP THE PAY OF THE APPLICANT IN
RESPECT TO TGT JUNIORS TO HIM IN THE NAVODAYA VIDHYALAYA
SAMITI IRRESPECTIVE OF THEIR REGION AND SUBJECT.
B. BY AN APPROPRIATE ORDER OR DIRECTION THE IMPUGNED ORDER
DATED 18.11.2015 PASSED BY RESPONDENT NO. 3 MAY KINDLY BE QUASHED
AND SET ASIDE AND MAY KINDLY BE DIRECTED TO DECIDE
REPRESENTATION OF THE APPLICANTS AS PRAYER MADE IN THE PRAYER
(A).
C. BY AN APPROPRIATE ORDER OR DIRECTION THE STATEMENT OF PAY
FIXATION (ANN.2) PASSED BY THE RESPONDENT PRINCIPAL MAY KINDLY
BE QUASHED AND SET ASIDE AND THE DIRECTED THE RESPONDENT
PRINCIPAL TO REFIX THE PAY OF THE APPLICANT AS PRAYED IN THE
PRAYER (A).
D. THE RESPONDENTS MAY KINDLY BE DIRECTED TO GRANT ALL THE
CONSEQUENTIAL BENEFITS INCLUDING ANNUAL GRADE INCREMENTS AS
PER THE REVISED PAY SCALE RULES, 2008 AFTER REFIXING THE PAY OF
THE APPLICANT AS PRAYED IN THE PRAYER (A).
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E. ANY OTHER APPROPRIATE ORDER OR DIRECTION WHICH MAY BE
CONSIDERED TO BE JUST AND PROPER MAY BE GRANTED IN FAVOUR OF
THE APPLICANT.
F. COST OF THE APPLICATION MAY KINDLY BE AWARDED TO THE
APPLICANT.”
3. WHILE CHALLENGING THE IMPUGNED ORDER DATED
05/18.11.2015, THE APPLICANTS IN ALL THE ABOVE MENTIONED OAS HAVE
RELIED UPON THE ORDER OF THE CAT CHANDIGARH BENCH,
CHANDIGARH DTED 21.10.2014 PASSED IN OA NO.1163/HR/2013 BY WHICH
THE APPLICANTS THEREIN WERE HELD “ENTITLED TO THE PAY SCALE OF
RS.12540/- + 4600 (GRADE PAY) = RS.17,140/- AS HAS BEEN GRANTED TO A
NEW ENTRANT JOINING AS TGT ON 01.01.2006 OR AFTER THE DATE AS
RECOMMENDED BY THE 6TH PAY COMMISSION.” HENCE, THE
RESPONDENTS WERE DIRECTED TO RE-FIX THE PAY OF THE APPLICANT
WITHIN A PERIOD OF THREE MONTHS OF A CERTIFIED COPY OF THIS
ORDER BEING SERVED UPON THE RESPONDENTS AND THE ARREARS DUE
TO HIM ON THIS ACCOUNT, MAY ALSO BE RELEASED WITHIN THIS PERIOD.

ANOTHER SIMILARLY SITUATED OA NO.601/HR/2013 FILED BEFORE OF THE
CAT CHANDIGARH BENCH OF THIS TRIBUNAL WAS ALSO SIMILARLY
DISPOSED OF IN VIEW OF THE CONSENSUAL SUBMISSIONS MADE BY THE
LEARNED COUNSEL FOR THE BOTH THE PARTIES AND RELIEF SOUGHT IN
CLAUSE 8 (1D OF THAT OA WAS ALLOWED AS PER THE TERMS OF ORDER
PASSED IN OA NO.1163/HR/2013 AND AS REGARDS REMAINING PARAS 8 (D,
D, AdV) AND (V), THE APPLICANT WAS GIVEN LIBERTY TO FILE HIS CLAIM
AFRESH, IF SO ADVISED.
4. IN THE REPLY, THE RESPONDENTS HAVE DISPUTED THE
CONTENTIONS OF THE APPLICANT, BUT HAVE ALSO STATED THAT THE
ORDER IN OA NO.1163/HR/2013 HAS BEEN CHALLENGED BY THE
RESPONDENTS IN A WRIT PETITION BEARING CWP NO. 15961/2015 BEFORE
THE HON’BLE PUNJAB AND HARAYANA HIGH COURT AGAINST THE SAID
DECISION IN OA NO. 1163/HR/2013, WHICH IS PENDING CONSIDERATION
BEFORE THE HON’BLE PUNJAB AND HARAYANA HIGH COURT.
THEREFORE, IN VIEW OF THE ABOVE, THE IMPUGNED LETTER DATED
05/18.11.2015 WAS ISSUED TO ALL THE JINVS RESTRAINING ALL THE
PRINCIPALS FROM FORWARDING THE APPLICATION FOR SANCTION OF
INCREASED SCALE TILL THE OUTCOME OF THE DECISION IN THE CASE
PENDING BEFORE THE HON’BLE PUNJAB AND HARAYANA HIGH COURT
AT CHANDIGARH.

5. HEARD LEARNED COUNSEL FOR THE PARTIES AND PERUSED
THE DOCUMENTS.
6. WHEN THE CASE CAME UP FOR HEARING ON 06.03.2018, BOTH

THE LEARNED COUNSELS SUBMITTED THAT THE HON’BLE HIGH COURT OF
PUNJAB AND HARYANA AT CHANDIGARH VIDE ORDER DATED 20.02.2018
PASSED IN CWP NO.15961/2015 (O&M) HAS DECIDED THE CONTROVERSY IN
FAVOUR OF THE APPLICANTS. THE OPERATIVE PORTION OF THE
JUDGMENT IS AS FOLLOWS:-
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“IT IS CLEAR THAT THE GRIEVANCE OF THE PETITIONERS IS QUA THE
INTERPRETATION PLACED BY THE RESPONDENTS ON THE ADMISSIBILITY
OF THE MINIMUM PAY OF RS. 17,140/- PER MONTH IN TERMS OF THE PAY
FIXATION RULES WHICH WOULD BE PAYABLE TO THOSE TEACHERS
APPOINTED AFTER 112006 WHEREAS THOSE APPOINTED PRIOR WERE
ADMISSIBLE TO A PAY FIXED AS PER RECOMMENDATIONS OF THE 6TH PAY
COMMISSION BY MULTIPLYING THEIR BASIC PAY AS ON 1.1.2006 WITH 1.86
+ GRADE PAY WHICH CAME TO LESS THAN RS. 17140/- PER MONTH. THIS
CHALLENGE WAS NEGATED IN VARIOUS JUDGMENTS OF DELHI HIGH
COURT SUCH AS W.P.(O) 8922/2017 TITLED AS ’ADHYAPAK SHAKTI MANCH,
DELHI VS. GOVT. OF NCT, DELHI AND ANOTHER’ DECIDED ON 17.1.2018,
W.P.(O) 2634/2017 TITLED AS "GOVT. OF NCT OF DELHI AND ANR. VS.
SOMVIR RANA AND OTHERS’. RELIANCE HAS ALSO BEEN PLACED ON
DECISION OF HON’BLE SUPREME COURT RENDERED IN CASE TITLED AS
’GOVT. OF NCT OF DELHI AND ANOTHER VS. SOMVIR RANA (TGT ENG)
AND OTHERS’ DECIDED ON 1.9.2017.

SINCE THE MATTER HAS ALREADY FOUND APPROVAL WITH THE
AFORESAID JUDGMENTS BEING UPHELD BY THE HON’BLE SUPREME
COURT, WE WOULD DISPOSE OF THE INSTANT PETITION IN SIMILAR
TERMS.”

7. IN VIEW OF THE ORDER PASSED IN CWP NO.15961/2015, THE
INSTANT OAS ARE ALSO DISPOSED OF IN SIMILAR TERMS. NO COSTS.

(SURESH KUMAR MONGA) (B. BHAMATHD
MEMBER (J) MEMBER (A)

RSS/VV
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